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CENTRAL AD FilNI STRATI UE TRIBUNAL
^ PRINCIPAL BENCH

NEU DELHI

O.A. NO, 742/1991

Naui Delhi this the 2nd day of f'brch, 1995

HCN'BLE SHRI 3USTICE S. C. riATHUR, CHAIRmN

HON'BLE SHRI P. T. THIRUUENGADA M, TEMBERCA)

Buta Singh 3/0 Sangat Singh,
R/0 Barrack No,5,
Old Police Lines, Delhi,

( By 3hri A, S. Greual, Advocate )

Versus

1, Lt, Governor Delhi through
Chief Secretary, Delhi
Administration, Delhi,

2, Commissioner of Police,
n,S,0. Building,
I ,P , Estate, Neij" Delhi,

3, Additional Commissioner of
Police (Administration) Delhi,
Delhi Police Headquarters,

Building, I .P .Estate,
Neu Delhi,

4, Deputy Commissioner of Police,
HQ-I, Delhi Police Hqrs,,
P1,S.O. Building, I,P.Estate,
Neu Delhi,

( By Shri Amaresh l%thur. Advocate )

Applicant

Respondents

0 R D ^ R (ORAL)

Shri Justice 3, C,. f^thur •—

Shri A, S, Greual, learned counsel for the

applicant has stated that the applicant has been

granted Hje relief by the Administration and, therefore,

he is not interested in pursuing the present application,

2, In vieu of the above statement, the application

is dismissed as not pressed. There shall be no order
\

as to costs. Interim order, if any operating, shall

stand discharged,

J-X^ 1
( P, T, Thiruvengadam )

Member (A)
( S, C, r^Qthur )

Chairman


